| TEM NO. 80 REG STRAR COURT. 2 SECTION |11
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR SUNI L THOVAS
Petition(s) for Special Leave to Appeal (Cvil) No(s).3171/2010
M S K. P. MXZI KA Petitioner(s)
VERSUS

O N G C LTD. & ORS. Respondent ( s)
(Wth prayer for interimrelief and office report )

W TH SLP(C) NO 4042 of 2010

(Wth prayer for interimrelief and office report)
SLP(C) NO. 4050 of 2010
(Wth prayer for interimrelief and office report)
SLP(C) NO 4052 of 2010
(Wth prayer for interimrelief and office report)
SLP(C) NO 4088 of 2010
(Wth prayer for interimrelief and office report)
SLP(C) NO. 4091 of 2010
(Wth prayer for interimrelief and office report)
SLP(C) NO 4202 of 2010
(Wth prayer for interimrelief and office report)
SLP(C) NO 4380 of 2010
(Wth prayer for interimrelief and office report)
SLP(C) NO. 7088 of 2010
(Wth prayer for interimrelief and office report)

Dat e: 31/08/2010 This Petition was called on for hearing today.

For Petitioner(s) M. Suneet Lall, Adv.
M. R C. Kaushik
M. Jagjit Singh Chhabra
M. Suneet Lall

For Respondent (s) M . Subranoni um Prasad, Adv.

Ms. Shwet a Mazundar, Adv.

M S Corporate Law G oup , Adv
M . Navneet Kumar, Adv.

Ms. Shwet a M shra, Adv.

contd....2

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Respondent No.4 is served in SLP(C) No.4202/10. Ganted four
weeks time for filing count er af fidavit. Ld. counsel for t he
petitioner is directed to take fresh steps agai nst Respondent
Nos. 1-3 as |l ast chance. M.R C Kaushik, advocate is granted four
weeks tine for furnishing 'No objection certificate" fromthe
Ld. counsel who was appearing previously.

List the matter on 21.10. 2010.



SB

(Sunil Thonas)
Regi strar



